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Report in the matter of Original Application
No•164 of 2024 titled as Varun Gulati V/s State of Aaryana
& OFS/ in compliance of Hon’ble National Green Tribunal
Order dated 21/02/2024.

1. Background and Directions of Hon'ble N(,T:

The matter in Original Application

No.164 of 2024 titled as Varun Gulati V/s State of Haryana & Ors.; the
applicant has raised the grievance against respondent No.5 and 6 i.e.

M/s Ansal Properties & Infrastructure Ltd. and M/s TDI Infratech Ltd,

sltuated in Panipat/ HarYana and the allegation is that the aforesaid

respondents have developed a residential project at Panipat, Haryana but

the STP is not functioning as a result of which the untreated sewage is

being discharged in green belt or into the drain which is proving

detrimental to the environment as well as to the public health. It is

further alleged that the respondent No.5 and 6 with the help of the
tractor tankers collect and discharge their untreated sewage either into

the green belt/open land or into the nearby drain No.2 which goes and

emerges directIY into river Yamuna, Further allegation is that the

overflowed sewage gives very foul and obnoxious smell and that

respondent No.5 and 6 have not obtained the CTO and Environmental

Clearance from the concerned department.

In the above matter, Hon’ble NGT vide order dated 21/02/2024 directed as

under :

'-3' Having regard to the nature of allegations made in the OA we
constitute a Joint Committee comprising of Member Secretary,
Ha rya na State Pollution Control Board (HSPCB), Deputy

Commissioner, Panipat and representative of Member Secretary,
Central Pollution Control Board (CPCB). Deputy Commissionerr

Panipat will act as the coordinating agency.

4- The committee will visit the site, ascertain the correct position
on the SPot and the extent of violation by the respondent No.5 and
6 and also suggest the remedial measures. Let the report be
submitted before the Tribunal by the committee within six weeks.

}/

5. Meanwhile, let notice be also issued to the respondents.
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Applicant is directed to serve the respondents and file affidavit of
service atleast one week before the next date of hearing.

V

List for further consideration on Ol.05.2024”

2-Compliance of the Orders of Hon’ble NGT:

In compliance of the Orders of Hon'ble NGT, a joint committee

comprising of following officer was constituted :

1. Dr. Pankaj, IAS, Additional Deputy Commissioner, Panipat.

2. Suneel Dave, Director, CPCB, Chandigarh,

3. Bhupinder Singh, Regional Officer, HSPCB, Panipat.

4. Kuldeep Singh, Assistant Environment Engineer, HSPCB, Panipat

The site was visited by the Joint Committee on 12.04.2024 by the

member of the committee Sh. Suneel Dave, Director, CPCB,

Bhupinder Singh, Regional Officer, HSPCB, Panipat and Sh. Kuldeep

Singh, AEE, Panipat. Dr. Pankaj, IAS, Additional Deputy Commissioner

(ADC), Panipat after going through facts of the complaint directed to

involve the complainant during inspection to address the grievances

raised by him in the complaint filed before Hon’ble NGT. Therefore, a

letter vide No.71 dated 12/04/2024 was sent to Sh. Varun Gulati,

Complainant in said matter to join the inspection on 19.04.2024 with

joint committee

The inspection of sites as mentioned in the complaint was again

conducted by the members of the joint committee comprising of Dr.

Pankaj, ADC, Panipat and Sh. Kuldeep Singh, AEE, HSPCB, Panipat

alongwith complainant on 19.04.2024. The detail of inspection made
and violations found at site are mentioned below:

3. M/s Ansal Properties and Infrastructure Pvt Ltd, (Phase 1 and Phase II)
Sector-19, Panipat.

The said project is a plotted township established in Sector-19, Panipat in total
land area 346.0225 Acres. The project consists of Two Parts M/s Ansal Sushant

City, Phase-1, Panipat and M/s API Ltd., Sushant City, Phase-II, Panipat. Both

commercial as well as residential activities are operating in these townships.
There are 5 sites have been marked for the commercial sites in the said

townships which covers area of 7.82 acres. Presently 115 shops and 6 schools

V'

53



3

qr

V
are operating in these commercial site. As per information provided by the
District Town Planner (DTP), Panipat through email dated 24.04.2024 total plots

in Phase-I & Phase-II are 2817 and presently 2255 plots have been constructed

and occupied by the individual household owner. The sites were visited on

12/04/2024 & 19.04.2024. The detail of inspection conducted are as under:-

Details of EC/CTE/CTO obtained by M/s Ansal Sushant city, Phase-I,
Sector-19, Panipat.

i.

Particulars

Status of CTE

Status of CTO

Status of EC

ii• Details of EC/CTE/CTO obtained by M/s API Ltd., Sushant City, Phase-
II, Panipat.

Particulars

Status of CTE

Status of CTO

Status of EC

Presently, as per occupancy of residential plots as informed by DTP, Panipat the
domestic waste water generation from the project is 974.16KLD and waste water

generated from commercial sites is 135.74 KLD. The project proponent has
provided STP of 25 KLD STP of capacity in Phase-I and 25 KLD STP of capacity in

Phase-II. The STP installed in Phase-I was found non-functional during the time

of inspection by the joint committee and STP installed in Phase-II was
operational for which effluent sample from outlet of STP has been collected. Both

the STP installed in Phase-I and Phase-II have not provided flow meter, energy
meter and has not maintained logbook of these STPs showing the regular

operation of STP by the project proponent. During the time of inspection no

Status

Obtained from HSPCB vide No.725 dated
221 ql /2006

byLast obtainedcro the fromproject

02/04/2016 to 31.03.2021. Presently, the project
is operating without CTO from HSPCB

EC is not applicable on Phase-I of the project as it
come into establishment before EIA notification
14.09.2006

Status

Obtained from HSPCB vide No.1035 dated

14/03/2008

croLast obtained theby fromproject

01/04/2016 to 31.03.2021. Presently, the project
is operating without CTO from HSPCB

Unit has obtained Environment Clearance vide

No.21-495/2007-1A.Ill dated 08/01/2008. Copy
enclosed as Annexure-R/ 1
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sludge generation from STP Phase-I was found at site showing that the STP

Installed in Phase-l bY the project proponent is not in working condition since

long

The joint committee asked the project proponent to show the mode of discharge

of the untreated domestic effluent generated from Phase-I and Phase-II. During

the time of inspection, it was found that the project proponent has made

connection of both the phases to the master sewer laid down by HSVP for
discharge of their untreated effluent from township. This master sewer takes the

untreated effluent of M/s Ansal Properties and Infrastructure Pvt Ltd (Phase-1 and

Phase-II) to the 30 MLDSTP, Barsat Road, Panipat for treatment which was

lnstalled and operated bY HSVP. The project proponent has made this connection
illegalIY w-e.f. 01.04.2019 as per information provided by HSVP vide letter dated
06.05.2024.

The monthIY sample of STP of capacity 30 MLD is taken regularly by HSPCB and

was found within permissible limit. The copy of latest sampling report is attached
as Annexure-R/2.

4. Detail of action taken

A complaint against the said project was already received in HSPCB. The said
project was non-complying therefore closure order was issued by HSPCB of the

Phase-I vide letter No.1/140410/2022 dated 10/11/2022 and vide letter
No.1/140416/2022 for Phase-11 dated 10/11/2022 with direction to District

Revenue Officer/ Panipat to ensure not to register any sale deed directly related

to the project proponent of any plot/flat/house/shop/any other component of this
project. Copy of closure orders are attached as Annexure-R/3 and R/4. Also/

environment compensation of Rs.1.79 Crore (Phase-l & Phase-II) was imposed

upon the project proponent bY HSPCB vide order dated 26/02/2024. Copy of EC

order is attached as Annexure-R/5. Prosecution action has also been initiated
against the unit.

5. Observations found during inspection:-

During the time of inspection on 12/04/2024 and 19/04/2024 following
observations have been found :

1 / i. The CTO granted to the unit M/s Ansal Properties and Infrastructure Pvt

Ltd (Phase-I and Phase-II) has already been expired on 31/03/2021 and

the unit still has not obtained fresh CTO from HSPCB
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11.

111.

The STP each of capacity 25 KLD in Phase-I and Phase-II provided by

the unit is not sufficient to cater the discharge of whole township.

As per the conditions of Environment Clearance granted to the unit by MoEF&
CC vide No.21-495/2007-1A.III dated 08/01/2008 obtained for Phase-II by

the project proponent it has been mentioned that:

"total water requirement is 7410 m3/day including recycled water and

sewage generation is about 4820 m3/day. The sewage generated from the
group housing project will be treated in a STP (capacity 7000 KLD) which will
be installed in the premises. The sewage generated from the plotted

development will be treated in STP provided by HUDA failing which separate
STP will be provided"

The project proponent have submitted vide its letter dated

02/05/2024 that they have initiated the process to install STP of 2 MLD

capacity but no timeline for execution of same have been submitted by the
unit

iv.

V.

VI.

vii.

The STP of unit installed in Phase-I was found non-functional at time

of inspection .

Both the STP each of capacity 25 KLD in Phase-I and Phase-II have

not provided flow meter, separate energy meter on STPs and not

maintained logbook of STPs for showing regular operation of the STPs.

No sludge generation at time of inspection was found in STP installed

in Phase-I and no details submitted regarding mode of disposal of

sludge generated.

The project proponent have not submitted the permission to discharge

the effluent of both Phase-I and Phase-II into HSVP sewer and has

made unauthorized connection to HSVP sewer.

Show cause noticesto both sites of M/s Ansal Properties and Infrastructure Pvt.

Ltd. (Phase-I and Phase-II) have been issued vide this office letter No.98 dated

22/04/2024 and vide letter No.100 dated 22.04.2024for 15 days for the

discrepancies found by the joint committee against the above said project.

No reply from the project proponent have been received therefore

proceeding for imposition of environment compensation and prosecution

action have been initiated against project proponent.

V/
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6' M/s TDI Infratech Ltd (Taneja Developer & Infrastructure Ltd), Sector

37& 39, Village Kabri-Faridpur, Panipat.

The said project is a plotted township establish in of Sector-37 & 39, Panipat in

total land area 291-7765 consisting of residential as well as commercial activity. As

per information provided by District Town Planner, Panipat through email dated
24-C)4'2024 total 2239 plotshave been developed and out of which 903 plots have

been occupied by the individual household owner. As per letter dated 09/05/2024
total 4 sites have been earmarked for commercial purpose which consist of total

land area 6.68 acres. Presently, 240 shops and one school is operating at the site.

Site was visited by the joint committee on 12/04/2024 & 19.04.2024.

The details of CTE/CTO obtained by M/s TDI Infratech Ltd (Taneja Developer &
Infrastructure Ltd), Sector 37 & 39, Village Kabri-Faridpur, Panipat are as under:

Particulars

L

Status

Obtained from HSPCB vide No.HSPCB/Consent/
2821213PITCTE149959 dated 26/09/2013
Not Obtained

Unit has obtained Environment Clearance vide

No.21-577/2007-1A.III dated 07/01/2008. Copy

enclosed as Annexure R/6

Status of CTO
Status of EC

PresentIY, as per occupancy of 903 residential plots as informed by DTP, Panipat
the waste water generation from the township is 487.62 KLD and from commercial

sites the waste water generation is 29.88 KLD. The project proponent have
provided STP of capacity of 550 KLD but the same was not operational during the

inspection as noticed by the joint committee. Apart from this the project have not

provided flow meter, energy meter, at the outlet of STP and has not maintained
logbook of STP.

As per Environment Clearance obtained by the project the sewage generation from

the project is about 4720 m3/d and the same will be treated in the STP to be

installed by the township whereas the township has provided STP of capacity 550

KLD. The untreated effluent generated by the township is discharged on green

belts, vacant Plots and roads due to no proper treatment facility provided by the

township. Regularly complaint from the residential welfare society TDI reg. received

in this regard.

g/
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7. Detail of action taken

A complaint against the said project was already received in HSPCB through CM

Window grievance portal. The said project was non-complying therefore closure

order was issued by HSPCB vide letter No.1/112270/2022 dated 09/05/2022 with

direction to District Revenue Officer, Panipat to ensure not to register any sale

deed related to anY plot/flat/house/shop/any other component of this project.

CoPY of closure order is attached as Annexure-R/7. Also, prosecution case

against the directors of the project proponent have been filed in Special

Environment Court Kurukshetra. The Case No. is 06/2022 and next date of

hearing in the matter is fixed on 03/07/2024. Environment Compensation of
Rs.5.47 crore has been recommended on 27.04.2024 against the project

proponent to competent authority for imposition .

8. Detail of Observation found during inspection:-

During the time of inspection on 12/04/2024 and 19/04/2024 following
observations have been found:

i' Consent to Establish (CTE) of the unit has been expired on 25/09/2015 and

the unit has neither got the CTE extended nor submitted compliance of
conditions of CTE.

Unit has started the occupancy in the project but the unit has not obtained
CTO prior to the start of occupancy by residents after completion/

completion of the project.

semi

As per the conditions of Environment Clearance granted to the unit vide
No.21-577/2007-1A.III dated 07/01/2008:

"It is interalia, noted that M/s Taneja Developer & Infrastructures ltd.
Is proposing development and construction of a township project at village

Kabri, Faridpur, Sector-37 & 39, Panipat, Haryana at a cost of Rs.100

Crores. The project comprises construction of 3700 flats and 670 EWS units

under Group Housing Scheme. The plotted development of the township

comprises of 1288 plots of various sizes for residential, commercial &
institutional purpose. Total plot area is 16,10,646.30 Sq. m. The built up

area of township project for plotted development will be as per local
municipal rules total water requirement is 5900 m3/d and sewage

generation is about 4720 m3/d. The sewage will be treated in a STP which
will be installed in the township. The treated sewage will be used for flushing

and horticulture requirement. The excess treated sewage will be disposed off
into the HUDA sewer line."

11.

111.

'1
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The STP of capacitY 550 KLD provided by the unit is not sufficient to cater
the discharge of whole township.

IV. The STP of unit was found non-functional at time of inspection. Unit has not

provided flow meter and separate energy meter on STP and logbook was not

malntained for the operation of the STP which ensures the no treatment of

domestic effluent is being done bY the project proponent and it is being
disposed of on open area i,e, vacant plots, green belts & roads.
Unit has not provided details regarding disposal of STP treated water.

There was no sludge generation at time of inspection and unit has not
submitted details regarding mode of disposal of sludge generated.

The unit has not provided acoustic enclosure on DG Set.

V.

vi.

vii.

Show cause notice vide this office letter No.102 dated 22/04/2024 have been

issued for 15 days for the discrepancies found by the joint committee against

the above said project, Further, action shall be taken after expiry of notice
period. Fresh prosecution action has been initiated against the unit.

9. Conclusion:

i' Both the projects M/s Ansal Properties and Infrastructure Pvt Ltd and

M/s TDI Infratech Ltd have not obtained valid CTO from HSPCB till
date

11. M/s Ansal Properties and Infrastructure Pvt Ltd has installed 2 STPs of

capacitY 25 KLD for Phase-I & Phase-II whereas as per present

discharge the project proponent is required to provide the STP of

capacity of 1107.9 KLD.

111. M/s Ansal Properties and Infrastructure Pvt Ltd (Phase I and Phase II)

presentIY discharging their effluent into HSVP sewer which further

connected to the STP of capacity 30 MLD installed and operated by

HSVP at Barsat Road, Panipat but the project proponent has not

obtained requisite permission from the concerned authority i.e. HSVP

for discharge into their sewer.

y/

iv. Action against M/s Ansal Properties and Infrastructure Pvt Ltd has

been taken bY HSPCB by issuing closure order against project

proponent and imposition of environmental compensation of Rs.1.79
Crore
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V. That a show cause notice has been issued to M/s Ansal Properties and

Infrastructure Pvt Ltd (Phase-I and Phase II) on 22.04.2024 as per

violation found by the joint committee during inspection for 15 days

for imposition of environmental compensation and prosecution action.
Proceeding for environment compensation and prosecution action has
been initiated .

vl' M/s TDI Infrastructure has provided the STP of capacity of 550 KLD

whereas as per condition of Environment Clearance obtained by the
project it requires to provide the STP of 4720 KLD.

vii. Action against M/s TDI Infrastructure has already been taken by

HSPCB bY issuing closure order against the project proponent and by

filing prosecution action in Special Environment Court Kurukshetra.

viii. Environment Compensation of Rs.5.47 Crore has been recommended

against the project M/s TDI Infratech Ltd (Taneja Developer &

Infrastructure Ltd), Sector 37 & 39, Village Kabri-Faridpur, Panipat) to

Head Office on 27.04.2024 as per Environment Compensation policy of
the Board.

ix. That a show cause notice has been issued to M/s TDI Infratech Ltd

(Taneja Developer & Infrastructure Ltd), Sector 37 & 39, Village

Kabri-Faridpur, Panipat on 22.04.2024 as per violation found by the

ioint committee during inspection for 15 days. Proceeding for fresh

prosecution has been initiated against the unit.

10. Recommendation of the Committee:-

Based on the observation made in proceeding para of the report the

following recommendations are made: -

i.

11.

111.

IV,

Both the projects must obtain consent to operate the HSPCB under
the prosecution of Water Act, 1974 & Air Act, 1981.

M/s Ansal Properties & Infrastructure (Phase-I & Phase-II) must
submit therefore for installation and operation of 2 MLD STP as
submitted vide his letter dated 02.05.2024.

M/s Ansal Properties & Infrastructure require to obtain permission
from HSVP for discharge into their master sewer line.

The environment compensation of Rs. 1.79 crore imposed upon M/s
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V.

Ansal Properties & Infrastructure must be deposited by the unit
within 30 days.

The environmental compensation of Rs.5.47 crore proposed against
the project M/s TDI Infratech Ltd. must be deposited by the unit
within 30 days once order is issued by the competent authority.

VI.

VII.

The unit should maintain proper logbook regarding fresh water
consumption and waste water treated by them.

M/s TDI Infratech Ltd. must provide STP of capacity 4720 KLD as per
environment clearance conditions and shall not dispose the waste
water without treatment.

VIII. Presently, M/s TDI Infratech Ltd. shall made agreement with nearby
STP with the authorities such as PHED/MC/HSVP who have installed
STP in Panipat for treatment of their waste water so that same would
not be disposed in open by the project proponents.

ix. M/s TDI Infratech Ltd. will regularly operate its 550 KLD STP and
maintain logbook for the operation of STP.

The above report is being submitted for kind consideration. It is

undertaken to comply with the directions passed by the Hon’ble

Tribunal.

®r
Kuldeep Singh, AEE

HSPCB, Panipat
„._Mh

Regional Officer, HSPCB, Panipat

=.....M..
CPCB, Chandigarh

Dr. Panka /
Addition#__\
Panipat

luty Commissioner,
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By Speed Post
[ :No. 21 *495/2007-1A. iII "

Government of india
Ministry of Environment & Forests

(IA Division)
fi /' iI

Paryavaran Bhawan
New Delhi-1 10 003

Dated: January 08, 2008
To
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M/ s. An§al Properties & Infrastructure Ltd.,
115, An saI Bhawar\,
16J Kasturk>a Gandhi Marg
New Delhi-1 10001: '
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Subject: Environmental clearance for the construction of proposed
Sushant CIty, Phase-II, Panipat, Haryana.

;it

,}

I "a*m directed to refer to your application seeking prior
environmental clearance for the above project under the EIA Notification,
2006.-' The above proposal has been appraised as per prescribed procedure
on the,basis of the mandatory documents enclosed with the'application viz.,
Questionnaire, EtA. EMP and the additional clarifications furniqhed in

r6spon se to the obsewationg of the Additional Expert Appraisal COmmittee
(EAC) .constituted .by the competent authority in-its 22-a- meeting held on

Sit

Octob6f '1 2-'1 3,’: 2007.
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2. :It 'i$ interalia, noted: M/s. An saI Properties & Infrastructure Ltd.. is
' propoging construction' .of *residential project, Susharlt City, Phase-II., Sector-
,19.Panibat, Havana at 'a 'cost of' Rs. 251 crores.- 'The project comprises
develop[nerit of 1750 plots and construction of group housing projects for
1000 flats in dn area of 96,000 sq.m. Total plot area is 10,00,000 sq. m.
The built .up area (total FAR) as indicated is 1,39.453 sq.m. Total' water
requirement is 7410'm3/d including recycled water and sewage generation is
about;482 C)' m-3/d. Thb sewage generated from the group housing project will
be treated ,inc.a STP ’(capacity 7000 kId) which will be ingtaIled in .the
premis6s. - The sewage generated from the plotted development will be

- tredted in 'STP provided by HUDA faiIIng which separate STP will be
provided. The tFeated 'sewage from STP -provided for group housing project
will be .used fdr-.,cooling','. flushind and .horticulture requirefnent . so a$...,tQ-

achieve zero discharge." The total solid waste generated (approx.''10,600
kg/d) will be segregated and sent to the designatged dumping site. The
parking space propo ged ii for parking of 1450 cars.

t : b = =

t + •n

V r1 ; - d

\ 'It }’ ++

3. The EIA report submitted a16ng with the appncation predicts that there
will be slightly adverse impact on air quality during construction phase
whereas during operation phase the impact of the project on thi air qualitV
will be negligible. There will be negligible impact on water quality of the
receiving water body during construction as well as operation phase. There

6)1
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I. Construction Phase
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XIV.

XV.
J

XVI .

Storm water control and its reuse should be as per Central Ground
Water Board and BIS standards for various applications.
All required sanitary and hygienic measures should be in place before
starting construction activities and to be maint.a-ined throughout thi
construction phase. h

Soil and ground w.ater samples will be tested to ascertain that there is
no tt}reat to groundwater quality by teaching of heavy metals and
other toxic contaminants.

A First Aid Room will be $rovided Pt .the project site both during
construction and operati6n of the project.
Adequate drinking water.and .sanitary facilities should be provided for
construction Workers at the site. The $afe disposal bf Wastewater and

solid w.astes g9nerated,,during the'' construction, phage ,sho'Cilcj be
ensured.

.?’::Q : § {

jUN

XVI I.

XVIII.
+r„

+ r & t :

XIX.

I . q

XX.

;i

' shoytd.be closely.mQ_nitore'd during congtru-6tioh phage. ..' . f . :

amended on 27.8.2003. .
xxiii. '.Vehicle£ hjred for -bringing do{rgttucti6n material at sit£ should ,be in

certlficate and ’to 'cQnfq>rm ; t6:'appli6able ait' and .hois6 dmission
standard,s and ghbald'.b6.6pdrat6d 'ohly during nd>n_.peakihg hourg. „

xxiV. QonstrYdtior} .SPoilg .':ihcladind - 'bitumih6ds material . arid -.,6'ther
ha2aFdous materials’ must 'not be -al16wdd to c6ntaminate-. water

' courses ang the’ dump. sjte b, for such material must be sdcur6d so that
tFle'y.9hould nQt'IQBch int6 the gr6und water. ’

AnY hazardou.s wP pte gdR6ratea during cor]'stFuction,pha§e ’sh.6uld be
qisppged 'of' . as ben.'fabplica.bId- Ruleg '& n6rms ' with he-c6ssary
approvals Qf the HaWana- Pollution Control Board
Re9ulat ,§.uperVision of th9.ab'o've and other m eisures for rr;6nitoring

good . ,condition 'a.nd :snould ’hiya -'vBlid “pollation uh'de( thick”(Pdc)

\

distyrba.nce to thQ ..surroundings. , .

actlo-n st)qI! b.e initi8t'ed'agaiQst the projeCt propbnent if it has ,found

environmental clearance.

xxviii. All-internal r6ads Width,should be minimum g m.
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It. Operation Phase

The environmental clearance recommendeq ftO. the project iS SUbJeCt to
the specIfic conditions as follows: . .' . i,!?(

iT +T; 1 1 :F h + r: a q + ] > i F += b:I :F

Ti

Bi b(1 1 :

; t + f b + ;(
• + } ;

'\
!! J :

• ; B

Diesel powQF
common area
rules made under
and noise* emission
should be discharged bY
Dudflg
building sIIpSI
prevalent
The' sewage
for the trdatment
The sewage
sebdrate STP
should: be '

conf.1.

\.'

R+

$

? q t\

it. -

iii .

I

HI'}'; i

' treated . sewa99t-:
jI i

:+ / )n : :

tV.

:sbrhcb:rith . be
tank
The ,solid. Qa$9: iqelydipg

I n r + +

V

' vi.

+ + ; B

+ B

, tFi£foiSriission of the Centrql Grou Cd Water Authority should be
ob iain;a for' the utilization of grcSund water’

viii .

tX.

4.

t i
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The Solar energy shall be used for water, heating as well as lighting
common areas and verifiable measures shall be adopted for energy
conservation and water conservation
Report on the energy conservation meabures .should be 'prepared

incarporating details about building 'materials & technology, :R & U
Factors etC and submitted to the Ministry jn three months' Umd. =

requirernents of the hot &' humid climatic location. Details' of the
building envelope should be worked ' out and furnished .'in three
thohth§. tim'e.: ': : '?:. -' ’ =:', 1.i.:'’ i"' ., ': ’.. .' ,:'{. . : ':, .'; ' '.' -:' .H

qb rr': B
: ; I++ )n+d

I• ; • Ib +IO : \ + : +

- B. GENERAL CONDITIONS

S:H
it

!el

The ehvirohmental:.safedudrqs contained’in the' docurneht§ 'should be

permits. 'Adequatd preventive and protective measures shall .be-takQn
. td prdtedt work6rs, labdurs etc durinG. d6'n$tructio-n .’arId-,dpQratjon

- ' ;Saf6g'uar il measurgs in a time bound and satisfdc£bry manner.

\!

V #!I •

5. Officials from the,Regional Once of MOEF, Chandigdrh-.®ho:Wo.utd be i
.monitc?ring the imp16mentation pf environmental safeguards sho'uld be given : . , _

b

t + !!:+: ::r: t :

\ 1 :; ;+ + r J r: pqre 4{ : :++F;} =n = r3 : i }#\; ; ::T r '. '; II: _f: l:\;:: :I:'/.'TaI+: g

,'-... iii.
F: • +

+ V

\;,

;•

11 );

- obtained by project'propone'nts froM the competent authorities.'.. . . . - -'

'8. - All other statutory clearances such as -the approVals .for ,storage of
'’ ' diesel from Chief Controller of Explosives. Fire DepartMent, Civil Aviation

,Dppqrt,ment, WildlifQ Act 1972, Aravali Notification 1992, etc'.. shall’be

+

I

iT:;::Rt:iS !! }Hf i \ ( bp{}}•}: i;i ;I !

/

9, A Copy of the environmbntal cleaFance letter would be mail<ed to thi
local NGO(s) for their inforrhatidn.

/ ==

#'\)'.q

'P

' + ;B'S-=' .i

} + in •
iVf Ji ; . &b + q

10. The project proponent should advertise in at leagt two local
Newspqpers widely circulated in the region, one of which shall be in the

Z:JEr B q

'5l'--"---(i$- -' 'i.
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vernacular language informing that the project has boon accord6d
environmental clearance and copies of clearance letters are available with

the Haryana Pollution Control Board and may also be seen on the website of
the Ministry of Environment and Forests at http://www.envfor.nic.in. The
advertisement should be made within 7 days from the day of issue of the
clearance letter and a copy of the same should be forwarded to the Regional
office of this Ministry at Chandigarh.

11. These stipulations would be enforced among others under the

provisions of the Water (Prevention and Control of Pollution) Act, ’1974," the
Air (Prevention and control of Pollution) act 1981, the Environment
(Protection) Act, 1986 and the Public Liability (Insurance) Act, 1991.

b- i : +

12. The project authority will enter in to MOU with all buyers of the
property to insure operation and maintenance of the assets by owners of
the buildings.

a$

it
iV

:' .!!i
F+

b+ AdditIonal Direetbr (IA)
Tele: 24360789

rathore27@yahoo.com

: ( I j +q++ { i ;B+ pq 9 f + + p / + r e ve \ ) :## : • : + ; liFTEr ) iS IITrE Pn• LJ lili ) :

:-: li „'' ' .'Copy-,tb:. ., .

: \ ('

' , ,1.' . .Th.e ' Secretary, Government of. Haryana,
, , Enyir6nmerit, Secretariat. Panchkula, Haryana

. ' 2. The Member Secretary, Haryana -State Pollution Control
” - .. .'.’ ' ' . i;'\. "- Panchkula,.Haryana. '

J. ': ".' " ,:'' - :hEhd;g:;h.Fegiona.I O'ffice' MLinistn/
' ' ,’ : ' 4. ' IA : Division, MonitoFing Cell, MOEF, New'Delhi - 110003.

.'' *’- ' ;,;..I'- ; . - 5:, { . Ggqrq:file.

Li,

f ): it :'.} OI! a '}:

Depart+lent of

Board,

of : Environment, & Forests,

: if : ::q +) P =•;

(K.C.Rathore)
Additional Director (IA)

,{ '“:

: '.' J. {:
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Page :1 of 2

Form J

fc-11963
(See Rule 36)

Report No-5119 Type of Sample: Legal Dated:- 02.04.2024

I herebyf certifY that I Neprai 8419 Board Analyst duly appointed under sub seCtion (3)

of sectIon 53 of the Water tPrevention and Control

sample on the 27" d8y of Marc;hl 2024f collected

of Pollution) Act 1974 t06 Qf 1974). received a

datedhE
by g

For analysisMarch, 2024 of

Further certify that i have analyzed the above mentioned sample
on 27tt'-MarSh.2034

to 02M _AprUn2024 and declare the result of analysis to be as follows:

Sr. No.
le

2.

3

4.

S.

6,

Pararneter Nome

SamI> Se Code

Sample Collected from

pH value at 2SQC

Biological Oxygen Demand (mg\>

ChemIcal Oxygen Demand tIng/l)

Total Suspended Solids mg/l

oil and Grease trIIB/I)

Conductivity at 25'C (pS/cm)

Res hat

7460

Inlet of STP

6.89

165.0

556.0

239.0

25.5

1210-0

Result

7461

Outlet of STP

7.10
8.8

48.0

12.0

8DL(OL=2)

575.0

!.irnit T 9+t M$th9d

S.S-9.0

10

50

20
10

APHA 4SOO.A' (8>

tS:302S {Pan-44i

APHA 5220 tN

APHA 2540 {0)

APHA,b§2C>-B

IS:3025(Part.141

J

8.

TI:nt:i=: : Ian: : : ts:: 1sfT: : : I :: :anjn : :: ?nc= == :: : : Po : : iFei : :ta; na: r : aS Ill signature of the

representative of the industrY and the BoaFd'

Signed this OZ"d day of April,2024
Haryana State Pollution Control Board LaboratorY'

SLd.115/ lst& 2nd Floorf Sector.251 Panchkula, Haryana

To

C C t OT : : := = =1i bC:ff ?c= r : :aJ:: = ? :: : :eas: C :eTo: r e I a t e 0 n 1 y to the panic ul a ; sample

testing.

submitted for

@
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Page 2 of 2

Form J
(See Rule 36)

Report Np5119 Type of Sample: Legal Dated:- 02'a1'202

I herebYl certIfy that I Neerai Bala Board AnaIYst duly appointed under sub section (3)

of section 53 of the Wate, (Prevention and Control of Pollution) Act 1974 C06 Qf 1974)'

samp1, ,, the 27" day qf M,rChI. 20Z4, CQUeaed bY Sh' Nay Ahl8wet' AEE dated

on p"-March-ZO+4

to 02-d _Apr11_2024 and declare the result of anaIYsis to be as follows

Sr, No.

1.

Parameter Nome RefgIt Result

Colourless

W Method

Color Blackish

Bad
2.

3.

4.

Odour

Fecal Coliform {MPN/100 ml)

Mild

80.0

ND

<100

10

IS 1622

iS 302S.34

Total Nitrogen (mg/Ii
14.76

I:Den:i ::irt la= = : :: 1 sfT: : : i = :=EI!! ! :: ?nc:rn:: :: :1: : : : :liE: :ta; na: rf : : iT : signature d the
representative of the industrY and the BoaFd'

Signed this 02nd day of April,2024

Haryana State Pollution Control Board Laboratory,
sci+1151 lst& 2nd Floor1 Sector'251 Panchkula, Haryana

NsA,d_Mh
BoardMalyst

lrticular sample submitted for

To

0The Member SecretarY4 HSPCBI Panchku ta
cc to'i'egi£Xa l-Office: Panlbat. This test report relate only t

thI

testing.

.•'Era of the ReWn"'

(@
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File No.HSPCB-030001/306/2022-HSPCB-HSPCB 62

1/140410/2022

HARYANA STATE POLLurioN CONTROL BOARD
C-11 Sector-6, Panchkula

Ph - 0172- 577870-73, Fax No. 2581201
E-mail- hspcbho@gmail.com

Website: hspcb.gov.in

(.'LOSURE ORDER

Whereas, M/s Ansal Properties & Infrastructure Ltd., Sushant
City, Phase-I, Sector19, Panipat is a building and construction projecti
and'is covered under red category of consent management of the Board
and is polluting in nature;

VVhereas: the above said unit was visited by Sh. Kuldeep Singh,
AEE/ HSPCB Panipat on 01.08.2022 and reported the following violation
made by the unit under Water Act, 1974:-

1. CTO of the unit expired on 31.03.2021 and the unit has not applied
for renewal thereafter. The unit is non-applicant of CTO under
section 21/22 of the Air Act and section 25/26 of the Water Act.

2. The unit has not installed sewage treatment plant (STP) as per
requirement of condition of environment clearance at Sr. No. 2.

Whereas, a Show Cause Notice for closure was issued to the
above said unit by Regional Officer Panipat Region vide his letter no. 518
dated 04.08.2022. It has been reported that copy of show cause notice
was sent to the unit through speed post. It has also been reported that
unit has not submitted reply to the SCN;

Whereas, the Regional Officer, Panipat Region vide his letter dated
25.08.2022 has recomrhended for taking elosure action against the unit &
under section 33-A of the Water (Prevention & control of Pollution) Act,
1974 which has been examined and it has been found that the unit has
violated the provisions of under section 33-A of the Water (Prevention &
control of Pollution) Act, 1974 as mentioned above.

Therefore, keeping in view the above said facts and in exercise of
the powers conferred under section 33-A of the Water (Prevention &
control of Pollution) Act, 1974 it is hereby ordered with the directions to
close down the operation of the above said illegal M/s Ansal Properties &
Infrastructure Ltd., Sushant City, Phase-I, Sector19, Panipat, bY sealing
its plant, machinery, DG sets aiong with directions to stoP the electric
supi)ly and water sUpply of the above said unit, with immediate effect.-In addition to ibove, it is also intimated that non-compliance with
the directions issued under section 33-A of the Water (Prevention &
control of Pollution) Act, 1974 is an offence under the provision of under
section 33-A of the Water (Prevention & control of Pollution) Act/ 1974
respectively.

Dated Panchkula, the
Rao

P. Raghavendra

(n
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FIIe NO.HSPCB-030001/306/2022-HSPC;B-HSPG3 63

1/140410/2022

07t=h November,
Chairman

2022

Endst.No.HSPCB/2022 Date: 10/11/2022

A copy of the above is forwarded to the following for information
and necessary action:-

1. The Deputy Commissioner, Panipat..
2. District Revenue Officer, Panipat with the directions to ensure not to

register any sale deed related to any plot/flat/house/shop/any other
component of this project.

3. District Town Planner, Panipat with the directions to ensure that the
construction activities are stopped by the project proponent.

4. The Regional Officer, Panipat Region. He is directed to ensure the
compliance of closure order immediately. He is also requested to
initiate legal action and impose environment compensation as
applicable as per policy of board.

5. M/s Ansal Properties & Infrastructure Ltd., Sushant City, Phase-I,
Sector19, Panipat.

Signed by Bhupender Singh
Rinwa
Date: 10-11-2022 10:58:50
Reason: Approved

SEE (PLG)
For Chainnan

ff9
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File NO.HSPCB-030001/408/2022-HSPCB-HSPCB 81

1/140416/2022

IL\RYANA STATE POLLurioN CONTROL BOARD
C-11 Sector-6, Panchkula

Ph - 0172- 577870-73, Fax No. 2581201
E-mail- hspcbho@gmail.com

Website: hspcb.gov.in

CLOSURE ORDER

Whereas/ M/s Ansal Properties & Infrastructure Ltd., Sushant
City, PhasewII, Sector19, Panipat is a building and construct}oF plojec\
and is covered under red category of consent management of the Board
and is polluting in nature;VVhereas': the above said unit was visited by Sh. Kuldeep Singh/
AEE, HSPCB Panipat on 01.08.2022 and reported the following violation
made by the unit under Water Act, 1974:-

1. CTO of the unit expired on 31.03.2021 and unit has not applied for
renewal thereafter. The unit is non-applicant of CTO under section
21/22 of Air Act and section 25/26 of Water Act.

2. The unit has not installed sewage treatment plant (STP) as per
requirement of condition of environment clearance at Sr.No.2 .

3. STP of capacity 25 KLD installed by the unit found non operational
at the time of inspection.

Whereas. a Show Cause Notice for closure was issued to the
above said unit by £he Regional Officer Panipat Region vide his letter no.
517 dated 04.08.2022- it has been reported that coPY qf show causQ
notice was sent to the unit through speed post. It has also been reported
that unit has not submitted reply to the SCN;

Whereas, the Regional 6ffrcer, Panipat Region vide his letter da jeg
25.08.2022 has recomfnended for taking closure action against the unit &
under section 33-A of the Water (Prevention & control of Pollution) Act,
1974 which has been examined and it has been found that the unit hRS
violated the provisions of under section 33-A of the Water (Prevention &
control of Poilution) Act, 1974 as mentioned above.

Therefore/ keeping in view the above said facts and in exercise of
the powers conferred fInder section 33-A of the Wa}er. (P{pveI}}ion )
conG.ol of Pollution) Act, 1974 it is hereby ordered with the directions to
close down the operation of the above said illegal M/s Ansal Propertiqs &
Infrastructure Ltd., Sushant City, Phase-II/ Sector19, Panipat,_ bY s.ealil}g

!iHyl;1;Sgi:gbl?foilga IIElee Yi\: ItiiF{cj?£Fi£?mset£{ttl:fFelFtEtT:
'F 'In addition to above, it is also intimated that non-compliance witLh

the directions issued under section 33-A of the Water (Preven_tion_ &

:giVE! %RILufHtTE) {I?(el9(VIIjeSSi:{Te£cgoT:rd5roT gJ?iFilsri;rX:{,ufgd7e;
respectively .

a
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File No.HSPCB-030001/408/2022-HSPCB-HSPCB 82
1/140416/2022

Dated Panchkula, the
07th November, 2022

P. Raghavendra Rao
Chair'rnan

Endst.No.HSPCB/202 2 Date: IO/11/2022

A copy of the above is forwarded to the following for information
and necessary action:-

1. The Deputy Commissioner, Panipat..
2. District Revenue Officer, Panipat with the directions to ensure not to

register any sale deed related to any plot/flat/house/shop/any other
component of this project.

3. District Town Planner, Panipat with the directions to ensure that the
construction activities are stopped by the project proponent.

4. The Regional Officer/ Panipat Region. He is directed to ensure the
compliance of closure order immediateIY He is also requested to
initiate legal action and impose environment compensation as
applicable as per policy of board.

5. M/s Ansal Properties & Infrastructure Ltd./ Sushant Citb Phase-II,
Sector19, Panipat.

Signed by Bhupender Singh
Rinwa

Date: 10-11-2022 10:59:39

Reason: Approved

SEE (PLG)
For Chairman

(§
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File NO. HSPCB-QWDOM©OOODOZ40HbHW-KtmKWWSFWter NO. 9u6ur3 )
1/244123/2024

1/244123/2024

HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula

Ph - 0172- 577870-73, Fax No. 2581201
E-mail- hspcbho@gmail.com

Website: hspcb.gov.in

Office Order

Whereas, M/s Ansal Properties & Infrastructure Ltd., Sushant City, Phase-l & Phase-
II, Sector-19, Panipat is a building & construction project and is covered under
the Red category of consent management of the Board and is a large scale
unit, which is polluting in nature;

Whereas, the above said unit was inspected by concerned held officer of
Board on 01.08.2022 and during inspection the unit was found not having
valid CTO from the Board and as per EC condition at sr. no. 2 total water
requirement is 7410 m:3/day including recycled water and sewage
generation is about 4820m3/day The sewage generated from the group
housing project is to be treated in STP (capacity 7000KLD) which will bP
installed in the premises. The sewage generated from the plotted
development is to be treated in STP provided by HUDA failing which
separate STP has to be provided, but the unit provided STP of capacity 25
KLD only. The total solid waste generated (appIX. 10600 Kg/daY) was to be
segregated and sent to the designated dumping site. The STP of capacitY 25
KLD installed by the unit was also found non-operational at the time of
inspection;

Whereas, a show cause notice for environmental compensation was
issued to the unit vide no. 517 dated 04.08.2022 but the unit has not
submitted reply to the show cause notice. The unit was sealed bY the Board
on 18.11.2022 in compliance of the closure order issued by the Board on
10.11.2022;

Whereas/ the Regional OmceE Panipat Region vide letter dated
02.03.2023 has sent the calculation of environmental compensation against
the unit for above said violations;

Whereas, on the directions of Hon'ble NGT in the matter of OA No.
593/2017 (WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Ann Vs.
Union of India &Ors, CPCB has prepared a methodology for assessing
Environmental Compensation. The methodology prepared by the CPCB has
been accepted by Hon'ble NGT vide orders dated 28.08.2019 in same case;

WhereasJ Hon'ble Supreme Court of India in matter of Indian Council for
Enviro Legal Action & Ors. Vs. Union of India & Ors., (1996) 3 SCC 212 Para
16 and in matter of Vellore Citizens Welfare Forum Vs. Union of India & Ors.
(1996) 5 SCC 647 Para 12-18 –holding that “Polluter Pays" principle is an
'accepted principle and part of environmental law of the countTX even
without specific statute';

Whereas. it has been ordered vide Head office order endst.
No.HSPCB/PLG/2021/2343-2379 dated 22.12.2021 to adopt the
modalities/methodology suggested by the CPCB for assessment, imposing/
collection and utilization of environmental compensation from the polluting

1

aBGenerated from eOffice by KIRAN SHARMA, Clerk 1 (PIg), CLERK I PLANNING BRANCHI HSPCB on 26/02/2024 03:02 PM
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File NO. HSPCB-Q3$nOB4©ooooqtz40HbZKlab+ttUnt:WWW?Witer NO. 906vr s )
1/244123/2024

1/244123/2024

units in the state of Haryana. The modalities/methodology of environmental
compensation of the HSPCB placed on website of Board for transparency and
for accessibility of concerned stakeholders;

Whereas, a committee was constituted at head office level vide order
endst. No. HSPCB/Estt;./2023/4429-4437 dated 26.10.2023 to examine and
flnalize case of the environmental compensation submitted by the Regional
officers so as to maintain the uniformity among all the cases. The report
submitted by committee is placed before competent authority for approval;

Whereas, in compliance of above quoted orders of Hon’ble NGT order this
case falls under the cases to be considered for levying environmental
compensation i.e. Operating without obtaining prior consent to operate
under the Water (Prevention and Control of Pollution) Act, 1974 and/or the
Air (Prevention and Control of Pollution Act, 1981 ;

Whereas, the Environment Compensation Assessment Committee
examined the recommendations of environmental compensation submitted
by the Regional Officer in case of said unit, in its meeting held on
30.01.2024 as per provisions of above said modalities/ methodology After
deliberations, the committee finalized environmental compensation as
under

EC= PI x N x R x S x LF = 80 x 597 x 250 x 1.5 x 1= Rs.
1,79,10,000/- where PI = Pollution Index, N = No of days of violation/ R =
Factor in Rupees, S = Factor for scale of operation, LF = Location Factor.

In view of above, it is hereby ordered with the directions to the unit M/s
Ansal Properties & Infrastructure ltd., Sushant City, Phase-l & Phase-II, Sector-191
Panipat to deposit environment compensation of Rs. 1,79,10,000/-
(Rupees One Crore Seventy Lakh Ten Thousand only) with the HarYana
State Pollution Control Board as Environment compensation within 01
month on account of the damage caused.

In case of failure, the Board will be constrained to initiate action as
deemed necessary in due course of law. The amount of Environment
compensation is to be deposited in Saving Bank Account of INDUSIND Bank,
Sector-9, Panchkula in Account Number- 100053543757 having IFSC Code:
INDBOOO0164.

Dated Panchkula, the
RAGHAVENDRA RAO
#ApprovedDate#

P.

CHAIRMAN

Date:-Endst.No. HSPCB/PLG/2024

A copy of the above is forwarded to the following for information and
necessary action please:

1. The Regional Officer, Panipat Region, Panipat
2. Sr. Account Officer, HSPCB Panchkula.
3. M/s Ansal Properties & Infrastructure ltd., Sushant City, Phase-l & Phase-II, Sector-19,

Panipat.

Signed by

Vikas Chand

Date: 26-02-2024 14:37:12

2
Generated from eOffice by KIRAN SHARMA, Clerk 1 (PIg), CLERK 1 PLANNING BRANCHp HSPCB on 26/02/2024 Q3:OZ PM (D
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By Speed Post
No, 21-577/2007-IA.III
Government of IndIa

MInistry of Environment & Forests
(IA DIvisIon) .

Paryavaran Bhawan
CGO Complex, Lodi Road

New DelhI-1 10 003
Dated: January 07, 2008

Ns. TandaPw;ifr= & Infrastructure Ltd'v 9. Kasturba Gandhi Margl
New Delhi-11 0001

SubJect:

Sir,

'\n

disposed
material.

I
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(B)
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luality ofimpact on wa!gligiblewin be negligible
well as operationy duringwater bod ion as

to landsca1use pattern dueWill be positive irnpa1
tooment}es and dPlantation'elopment

surrounding area ill have positive impact

the
pha,e, There
and greenbelt

of recreational area.
an overall land use.

boridiUons mentioned be Sow

PART A_ SPECIFIC CONDITIONS

1.
Construction Phase

Newssay approval of competent euthodtY & q._:tate

VJ:nli3ilSbE:to:fw::bits::Gr use ulm vida Wlan? and not

Forest

eRiEJo:i-red for consbudon actMUes should be operated onIY

v B gIEeni;i Pjs::I BEIi! i:i t :r:\jna\\J::::11::1 1:n 1 :g £v:l£ ISin:F tR:

Tje!}: i!i:nT1nd::R U 1:1 tE goT : iT ? IEjn PJ:1in4: iSo :: e O f P re

Uii :i):XIT:e& =1 nggrA ::::\ t:I:tel StaR i E? ! !::::[Fi ; o f1F1 1:hIdom pete nt

ix.

xi

VI.

vfl.

viii,

\,

plumbing

x. F::TsnL:h£rJ:::seETtstI Huang aM dd:Mapsh:uP beth===:
;it;or by u;e of aerators or plenum ndudng devices or sensoF
based control.
Use of glass maY be, feducFd UeT,,_ EIc: HF _ Ip:,caN TI in hiah

gijeXajt::TInlh::rdr?SLeeT 'prpsqpUve nqjr+:TJL::dS: /PaYS
£lsJrvaUon t;uilding code which is proposed to be ma!Idana for a11

2
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11. Operation Phase

The environmental clearance recommended to the project is subject to
the specific conditions as follows:

Diese1 pom,r generating sets as sourc= of back UP power for IIfts arId
common area itumination should be of -enclosed tye- and Son{Tm te
;Jl;;';ad8ilnjb;'givirinment (Protection> Act 1986' prescribSd.fOF ajF
ant; noise dmission standards as W CPGB gySleRn?s' Ex9?ysts
$hould be discharged by stack, raised to 4 mejep ?boye the.moRa,pL_

Esri g g:n iSI 1 Tg BrJ:Ei III111:1:is ?Q 1 :iee 1;e:::: 1:rJa eVe :!n 70 :=AXATitIE

should be treated upto tertiarY level and aRe{ &eatmen! Fused fa!
iushing. tandsc,aplng and gardenIng etc. However. djset:ngJe ?t

E ::$1:a {if %::gETIII:ii;i;II::€?!?:2o8:e:eiT FrEE I I?!
surface Iun off and suspended mattef shall be @moved in a settllfB

tank before lb u61izaOon for rainwater harvesting.
he said waste inCluding . hn7ardous waste generated shou Jq !?
Dr;oerjy coUect8d & segregated. Biod8gmdable y?fte .?hould ,b_e,

;-j;!te;;;i'ion bioi;g;;dable solid waste should be diSrse£ITc!
G liuni&pat landfIll sites after recQvedng recYclable waste' STP
sludge shalt be used as manu[e lot gage. . _ 1 J L ,.____ _,

IF : Sh 11::1? f: : : i:::ed :F: : djn g 0:i:n::I : iii1a : ::::: ;10aVp rE:3:SEFIRE

VtTtTgjPnoHtoieTgT;IIfE:hb p6Aphery of gel pbl pau,eEl:

\

tv.

\U
vii,

rnTeligSt?arIEl lion loads on the ambient aIr quality. .nee_:n_d,
=;{e';'=;lit; ;1:;1;'be periodically monitored after commissioning of

B::rr%Friission of the Central Ground Water Authority should be

{RLaig:faP££ETgTliIF:eoL::QduErTafJ; heating as weI\ as lighting
cor;mon areas and verifiable measures shall be adopted taF enelgY

viii

conservatIOn and water conservation.
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advertisement should be made within 7 days
clearance letter and a copy of the same should

from the day of issue of the
be forwarded to the Regional

office of this Ministry at Chandig8rh.

11. These stipulations would be enforced among others unclet the
provisions of the Water (Prevention and Control of Pollution) Act. 1.9741 thE

hr (Prevention . and control of Pollution) act 1981, the Envitonment
(Pr9GcOon) Act, 1986 and the Public Liability (Insurance) ActB 1991.

12. The project authority will. enter in to 'MOU with all buYers of the
proper+y to ensure operati8n and maintenance of the assets bY owners of
the buIldings.

\tWa,g
(K,C.Rathore)

AdditIonal DIrector (IA)
Tele: 24360789

rathore27@yahoo-com

Copy to: '

1.

2.

3.

4
5.

The Secretary, Government of Haryana, Dapaltment of
Environment. Secretariat, Panchkula, Har$na
The Member Secretary, Haryana State Pollution ConVey Board,
Panchkula, HaVana.
The CCF, Regional Office. Ministry of Environment & Forestsl
Chandigart1.

IA - Dtaslon, Monitoring Cell, MOEF, New Delhi - 110003.
Guard file.+

(t(C.Rathore)
AddItional Director (IA)
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HARYANA STATE POLLUTION CONTROL BOARD

Gll, SECTOR4, PANCHKULA
Ph. 0172-257787G73

E-mail:hspcbho@gmail.com

CLOSURE ORDER

Whereas, M/s TDI Infratech Ltd. Formerly M/s Taneja Developer & Infrastructure
Limited, Village Kabri- Faridpur, Sector-37 & 39, Panipat has established and operating
a plotted colony for housing of people, which is polluting in nature and is covered under
Red category;

Whereas, the above said unit was visited by the Field Officer of the Board on
29.06.2021 due to CM Window complaint No. CMOFF/N/202C)/069849 of Sh. Joginder Pal
Rathi and reported that following deficiencies were found during inspection:-

1. Consent to Establish (CTE) of the unit has been expired on 25/09/2015 and the
unit has neither got the CTE extended nor submitted compliance of conditions of
CTE

2. Unit has not submitted the copy of Environmental Clearance (if any) obtained
after 2013 and compliance thereof.
3. Unit has started the occupancy in the project but the unit has not obtained CTO
prior tothe start of occupancy by residents after completion/ semi-completion of the
project,

4. Unit has not installed STP as per the condition of CTE for treatment of domestic
effluent generated from the project and only civil structure has been setup for one
STP while machinery part is yet to be installed.
5. Unit has not submitted the present details of occupancy, copy of completion

certificate,details of actual water consumption, details of green belt development.
6. Unit has not provided the name and addresses of the directors of the company.

Whereas, Show Cause Notice for closure was issued to the above said unit by
Regional Officer, Panipat vide his letter HSPCB/PR/2021/1148 dated 02.07.2021 and
the Regional Officer has reported that the unit has submitted reply but it is not
satisfactory because unit has not complied with the above observations;

Whereas, the Regional Officer, Panipat vide his letter no. 1766282/2022 dated
02.03.2022 has recommended taking closure action to stop the construction activity
against the unit under section 33-Aof the Water (Prevention & Control of Pollution) Act,
1974 and under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 ;

Therefore, in exercise of the powers conferred under section 33-A of the Water
(Prevention and Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention
& Control of Pollution) Act, 1981, the following directions are issued:-

a) The project proponent shall stop all construction activities related to the project with
immediate effect till it obtains environment clearance under EIA Notification dated

14.09.2006 and Consent to Establish (NOC)/Consent to Operate from the Board under
Water Act, 1974 and the Air Act, 1981

?'D
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b) The project proponent shall not allow any new occupancy and shall not allow any new
possession inthe premises of the project with immediate effect.

c) Town & Country Planning Department/concerned authorities that have issued the
license/LOI and approved the building/layout plans for the development of the project
shall take necessary action to stop further construction activities related to the project till
the project proponent obtains Environment Clearance under EIA Notification dated
14.09.2006 and Consent to Operate from the Board under the Water Act, 1974 and the
Air Act, 1981 with immediate effect.

d)The Revenue Authorities shall not register any sale deed related to any
plot/flat/house/shop/any other component of this project with immediate effect.

e) The UHBVN authorities shall not release any new electric connection for this project
or to any of its components with immediate effect.

In addition to above, it is also intimated that non-compliance of the directions issued

under section:33-A of Water (Prevention & Control of Pollution) Act, 1974 is an offence.

Dated Panchkula, the

9th May, 2022

P. Raghavendra Rao
Chairman

End st. No.

A copy of the above is forwarded to the following for information and necessary
action:-

1. The Deputy Commissioner, Panipat.

2. Executive Engineer (Operation Division), UHBVN, Panipat. He is directed to not to
issue electric connection to any new occupant of this project and submit
acknowledgement in this regard within03 days.

3. The District Revenue Officer, Panipat for information and compliance of the above
directions and ensure that any sale deed related to any plot/flat/house/shop/any
other component of this project is not registered.

4. DTP, Panipat. He is directed to ensure that the construction activities are stopped by
the project proponent.

5. The Regional Officer, Panipat. He is directed to ensure compliance of this order
and to submit compliance report in this regard within 03 days. He will also initiate

legal action against the unit for filing prosecution case for the above said violations
and will submit the proper and complete case with reasoned recommendation and
submit the case for Environment Compensation.

6. M/s TDI Infratech Ltd. Formerly M/s Taneja Developer & Infrastructure Limited,
Village Kabri- Faridpur, Sector-37 & 39, Panipat.

’iiiF:SleJ#dmg,:„
Reason: Approved
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